
.4 

IN THE C-9VTRAL AD111INISTRAZIVE TR13UNAL 
X22ACI\ ii&N-.h; CU2,rACK. 

O',~IGINAL APPLICATION No. 725 O:F 1996 
Cu 't t a 'ckt hi s - t h 	J.,-Y 0 f —j- e 	 jt~qL_, 299 3. 

G*pal Krishna Behera. 	 Applicant. 

: Vrs. ; 	 I 

union of India & ors. 	 Respondents. 

FOR I14sTRucTIONs 

1 	Whether iz, ime referred to the reporters or nst?ND, 

2. whether it lie circuloited to allthe i3enches of the 
CentraI Administrative Triiouniil or not? 
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CWTRAL ADMNISTRATIVE TRIBUNAL 
CUTTAQ~ BENCHs CU2'J'ACK, 

PT C&IGINAL A X)LICATION No. 725 OF 1996 
Cutt;ack, tbis the 	~91,~ day of 	 2003. 

C 0 K A M; 

TiiE 19ONCURA3LE MR. 3.N. SOM# WCF--jAI&MAN 
AND 

THE EICNOURA3L E MF%. MANCRANJAN MOHANTY, MFjvj.3Ep,(j) 

9 0 

S&I GOPAL KRISINA 3EL'15ZA, 33 years, 
S/v.Sri AshimanyU 3o~hera, 
Vill./Nlo!w Kamalpur,P0:Gola!aandha, 
Dist jGanjam(0) , Crissa- 761 052. 

* * 4 0 	Applicant, 	I 

By leqal practitioners mr.p.y.F4dhy,AdvOcate. 

- Ve rs Us- 

Unien of India re,~,resented ay its secretary, 
Ministry Of Defence,Sansad Marl],NeW Dell-1-1, 

Chief 91cjineer,'-.entral -'-Ommand (M.E.,r-), 
Lucknow zone, Lucknow(u. P.) -226 002. 

Sujerint ending uigineer,,--Omander wrks 
Entiticer,rL,%anct-,i,,jii.~atoli Cantt,3ihar. 

Garrison jmqi-neer,G*pal,6,ur on sea, 
At/P* -Golauandha,Z4st. Gan j arn- 52. 

0 9 9. 	Respondents. 

By legal k1ractitieners Mr.U.3.Mehapatra, 
Additional Standing :;eunsel 

(central) , 	

I 
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0 R D E R 

KR.MMQRMJAN MOHAN1'Y,M"XR(JUDICIA s 

Applic4int,while working un4er the Respondents as 

Caele Jointer, having faced the order of removal/dismissal 

from service (in a disciplinary proceedings initiated against 

him)under Annexure-10 dated 24.86.1995(which was confirmed *y 

the Appellate Authority under Annexure-11 dated 24.05.1996) 

has filed this Original Application under Section 19 of the 

Administrative Triounals Act,1"5,- praying therein (a) for 

quashing of the penal order under Annexure-19 and Appellate 

order under Annexure-11 and 	with a prayer for a furthgt 

direction (to the Respondents) to grant him all consequential 

(service and financial) oenefits retroseectively. 

Respondents have filed their counter enumerating 
i 

the facts leading to passing of the Order of punishiaent. 

This Original Application was heard alongwith 

O.A.NO.721 Of 1996(of Arakhita Moharana,who was also visited 

with the similar order of punishment Of reinoval/dismissal),as 

on perusal of the records of this case,we were convinced ~that 

on fact and the points in issue raised in this case are one 

and the same as were raised (and decided today) in the said 

O.A.NO.721 of 1996. 

In the said premises having heard the counsel 

appearing for **th the parties,we hold that the ratio decided 

in O.A.NO.721 Of 1996(supra) has the fall application in the 

instant case and,accordingly,we are of the opinion that the 

all "ations/Charges/proceedings levelled/initiated -dgainst 

the Applicant and the Penal order of removal/dismissal are 

-A 

liaele to we quashed;oeing eastless,un founded and parentll 
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-40' 	perverse,-for the reasons elaeorately discussed in the final 

order3 passed today in 0. A.No. 721 of 1996 Of Arakhita Maharana 

and,accordi'~Jly,we quash the same.As t~,e consequence of 

quashing of the charges.the orders flown therefrom are, 

accordingly, held to oe nonexistence in the eye of law and, 

resultantly,the A,~plicant is entitled to all service and 

financial oenefits retrospectively by treating him to se in 

service all through.H. is to be reinstated forthwith.All 

past service and financial benefits are to be given to the 

Applicant as per the judicial pronouncement of the honl oke 

Apex court of India rendered in the case of UNION OF INDIA VKS. 

K. V.JANKIRAM&N (reported in AIR 1991 q~C 2919) . In the result, 

this original Applicatimi is allowed ; by leaving the parties 

to wear their own costs. 

5. 	Copies of this order se sent (alengwith the orders 

passed today in OA No. 721 Of 1996 of Arakhita maharana Vrs. 

Union of India an-d others) to the parties of this case, 

Resi-ondents to follow the directions given in this order and 

in the order(*f today) rendered in OA NO. 721 of 1996 in 

respect Of the Applicant of this case. 

(MANORANJ 
V~ 4CZ- C HAI RMAN 	 MEM39t(JUDICIAQ 


